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Title: Further discussion on the motion for consideration of the Finance Bill, 2016, moved by Shri Jayant Sinha (Discussion Concluded and Bill
Passed).
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e g%l Yo 3R, aral Al @ ofl 9 war 5 81 afie s @l b Saater @1 g v g Refiw 20 &, awn Refle f=n 87 Shri Veerappa Moily said that our tax-
GDP ratio is still a matter of worry and that it is inadequate. The third question is: How do we increase the tax base? Now, you have to address all
the three questions. If you keep raising the exemption limit, you reduce the tax base. So, there is an apparent contradiction also in the points which
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531 @i 3 gal el a TSt A Ry Aaer aiavst Ja1 A geron ardl Al &) The Congress Party in the 1980s brought the Bearer Bond Scheme, which was called
the Black Bonds. The total amount that you could unearth. 32t @ en @5 oif @ity G soiz FW @ divs wdtden, 32 o1 Szt ol Joir udem, as amol dsor 431
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the success? It was Rs.964 crore. What happened in 1997 when the United Front Government supported by the Congress was in power? That is the
scheme which Mr. Moily referred. They came out with the most ill-advised VDIS — Voluntary Disclosure of Income Scheme. I will tell you why it was
most ill-advised. Declare your black money and pay 30 per cent tax.

It was an amnesty scheme. They said that if you are declaring gold and jewellery in 1997, that gold and jewellery would be valued at the
prices of 1987 and that is why I called it ill-advised. An amount of Rs. 33,000 crore was declared and about Rs. 9,700 crore of tax was paid.

alts sart PR e g€, Broe 3t @ da ordl amm No new money came into the system, no cash came into the system and most of the declarants
were women and minors.
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That Scheme was challenged in the Supreme Court and prima facie the challenge was a strong challenge. R sueeft a1 1987 3 danerardt 31 dax
f&er he paid tax at the 1987 value of the rupee. So the honest tax payer paid his tax at the 1987 value of the rupee, the tax evader in 1997 is being
given the facility of paying it at the value of 1987 and there is no penalty and no interest on top of it.

So, that scheme was completely discriminatory against the honest tax payer. If you honestly pay your taxes, you will pay at the current value,
but here you will pay your tax at the value of the rupee 10 years earlier and without any penalty and interest and I am surprised Mr. Moily said that
this was a highly successful scheme. This scheme could have been struck down as discrimination against the honest tax payer, but for the
Government assuring the Court that henceforth they would not come out with such schemes.

What we have done in the Black Money case and in the present Budget is not to have offered any amnesty scheme. In the Black Money Act, you pay
30 per cent tax and 30 per cent penalty. So 100 per cent penalty is not amnesty and this time even to settle disputes, what we have said in the
Budget is, if any income has escaped assessment, you can now declare it, but you will have to pay 45 per cent tax as against the 30 per cent tax.
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tareel &, 50 wdle 3 200 wde aws 80, it is @ wide range. What is the discretion? In the earlier law, Mahtab Ji; the range was wider, 100 to 300 per cent.
We have narrowed it down from 50 to 200 per cent. We have put guidelines that if there is unreporting, it will be 50 per cent and if it is deliberate
misreporting, it can go up to 200 per cent. So, we have created a distinction. So, there are guidelines now as to how the discretion has to be
exercised.

When you said, your tax-GDP ratio is low, it is low because we have to get people into the culture of paying taxes. For the Central taxes, you are
right, the tax-GDP ratio is 10.8 per cent. But if you take the country as a whole, that is the Centre and the States together, the tax-GDP ratio is 16.6
per cent.

Mahtab ji also raised the question of remission that sit g ordf waar, 3a1 aov siiwe ol waan, 3ab Baenmw anfter ordf &) 391 2¢a1 we aidt &, Aifdvor wisorer
adverie aiids ¥ fBaems andfter ) He can take that ground at that stage. So, some remedy is there. You cannot have multiple remedies which will only
increase litigation.

Mr. Saugata Roy wanted to know what steps you are taking to live up to what you have said to bring down corporate tax rate to 25 per cent. If I
abruptly bring it down, I had linked it to the phasing out of the exemptions. So, as I will phase out exemptions, because exemptions are to be phased
out with effect from dates which were notified in those exemptions, this year nothing has phased out. So I would suffer a hit and not be able to
maintain the fiscal deficit. But to show my honest intention, arer aami &1 eis sa1 are &t & Ry St o degbaatiar gfere sa Sor 3 comar & 3z wif vesisusml ac
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Even those companies, who are earning more than crores of rupees.

SHRI ARUN JAITLEY: In any case, Mahtab ji, you are a veteran in this House. This category of people earning from agriculture in crores is very little.
In any case, please remember, under the Constitution of India, the Centre has no power. It is a State subject. I would advise you not to advise your
Chief Minister to levy it in Qdisha. & st ween s s e 3 3, uzqg alton 3 s conse,

SHRI BHARTRUHARI MAHTAB: A case is pending in Patna High Court concerning a number of people who are indulging in this type of activity,
showing more than Rs. 200 crore profit.

SHRI ARUN JAITLEY: I am aware of it. s oft, € areeraee desdlar & One is honest agricultural income. You may have a large income which is a
separate case. That is a rare case. & aftaicior b3 31 ordl ) P 3ot DI & R AT Ao Areroik 3 AN § ol B PART Sorean 3 rn aliw w2 3 3 That is a
case of evasion. That will be dealt with under the law. That the assessing officer can deal with. afésar s31 agr zpﬁ.l?sﬂ U2 CRIRN SNY, DAl 3G of i
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e ol off Bidtog, Y52l ot gorn & sy as aga #scayul ot 3) ag Aada aga el & oterz 3 ordl amen & I will compliment Shri Jithender Reddy for raising that
issue. Under the new Land Acquisition Law, there is no tax or TDS on acquisition of land and on land compensation. Even though there is no tax but
there is a TDS provision of the Income Tax which applies. So, obviously, there is a conflict between the provision of the Income Tax Act and the
subsequently enacted Land Acquisition Law. I would compliment the hon. Member for having noticed this contradiction. This dispute has also come
up in the Kerala High Court and they have given some judgement to this effect. I am seized of this problem and I am going to take a view on this
because obviously the intention of the Parliament is expressed by the subsequent law which is the 2013 law. So, in view of this, we will try and
resolve the anomaly which you have pointed out. That is all I want to tell the hon. Member while complimenting him for raising this particular issue.
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I will speak in English because some of you understand English better. Under the 13t Finance Commission, the undivided State, that is, both
Telangana and Andhra taken together, had got Rs. 98,820 crore, in all, all grants taken together from the Centre over a period of five years. Andhra
Pradesh has about 52 per cent of the share and Telangana has about 48 per cent of the share.

Now, if the State was notionally divided five years earlier, Andhra's share comes to about Rs. 52,000 crore for the entire five year period. Now,
Andhra has to start afresh; it has not got Hyderabad; it has to build a Capital; it has to complete Polavaram Project; it has some Central Institutions.
We have provided to Andhra Pradesh, Central Institutions to compensate them because a large number of Central Institutions have gone to
Telangana. I am not counting most of them.

So, you got about Rs. 50,000 crore in the 13th Finance Commission, which is approximately about Rs. 10,000 crore on an average every year.
These are the approximate figures and I may be slightly inaccurate. In the first year, that is, 2014-15, which was a part year and so, we paid the
amounts. The amount of revenue that we gave, the taxation share for Andhra, shot up to Rs. 14,100 crore.

In 2015-16, we have given Rs. 21,900 crore which is the right of Andhra Pradesh. It is not a favour to Andhra Pradesh because under the Re-
organisation Act, something has to be given, For revenue deficit under the Re-organization Act over and above this Rs. 21,900 crore, we have given
Rs. 6,609 crore. We have given another Rs. 1,259 crore under the Commission. Then, SDRs have been given. Additionally some more amounts are to
be given under the Re-organisation Act. We have now already given that. For the first year, Andhra Pradesh has calculated the revenue deficit at
about Rs. 13,000 crore. We are verifying that. We are an account payee of Andhra Pradesh till the final amount is settled. This is one amount on
which what we have given is less than what Andhra Pradesh has claimed. This was for the first year, that is, 2014-15, we have given Rs. 2,800 crore
so far because this will have to be given in instalments annually.

For all subsequent years, the revenue deficit is being paid each year. This year also, it will be paid and last year also, it has been paid. But
first year, some amount will have to be settled. For capital, we have already given Rs. 2,050 crore. NITI Aayog has assessed a certain amount.
Andhra Pradesh wants a little more than that. We can settle that amount. Some amount has been given for Polavaram.

So, totally, under the Re-organization Act, we have given over and above the Fourteenth Finance Commission Rs. 6,403 crore. Some more has
to be given towards capital, some more has to be given for first year's revenue deficit, and for Polavaram, we are trying to organise from the special
fund which we have created under NABARD so that a substantial part of the polavaram will be funded. All I want to assure you is that as a State
which has lost a lot of revenue after the partition, every rupee that Andhra Pradesh is entitled to and which it requires is being given.

SHRI BHARTRUHARI MAHTAB: Do you not think that we should wait for the Supreme Court judgement? ...(Interruptions)
SHRI ARUN JAITLEY: It is not a problem. Andhra has a few districts which are severe drought districts. You also have that problem.

The second problem is that under the Andhra Pradesh Re-organisation Act, there is a Central commitment on Polavaram. I cannot go back on that
commitment. ...(Interruptions)

SHRI BHARTRUHARI MAHTAB: There was a statement that we will form a committee. ...(Interruptions)

SHRI ARUN JAITLEY: We will settle it. We can look at Odisha's grievances independently but I cannot go back on the Andhra Act. ...( Inferruptions)
It is an Act passed by both Houses of Parliament. ...(Interruptions) 1 am conscious of Odisha's concerns.

FrTeTotir arezrer ¢ apft 33 RACRT u aaf ordl 8 2 &) whla, anu eor dfdey; Mr. Minister, you can continue.

...(Interruptions)

(At this stage, Shri Tathagata Satpathy and some other
hon. Members left the House.)

SHRI ARUN JAITLEY: All that I will say is after all, it was the UPA Government which had proposed the Re-organisation Act and if there is a
provision in the Re-organisation Act, I cannot disregard it and I have to honour that provision and therefore, I want to assure the hon. Members that
we will take it into consideration.



Madam, with these few words, I commend that the Finance Bill, 2016-17 be accepted.
ATetofler re=rgt & eflor, dfow) snuebt ar sodier dler dt &
13.00 hours
HON. SPEAKER: Please do not talk about Polavaram project or anything. Jithender Reddy Ji, whatever he wanted to say he has said it.
... Interruptions)
HON. SPEAKER: The question is:
"That the Bill to give effect to the financial proposals of the Central Government for the financial year 2016-17, be taken into

consideration. "

The motion was adopted.
..(Interruptions)
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SHRI ASADUDDIN OWAISI: Madam, yesterday I had raised a point of order stating that under article 110 sub-section (1)....(fnterruptions)
HON. SPEAKER: I know it. dssfigerer sta asaefl §, aa aeredt g
The House will now take up clause-by-clause consideration of the Bill.
SHRI ASADUDDIN OWAISI: Madam, you are passing the Bill. Madam, before that, you give the ruling.
HON. SPEAKER: Before passing, I will tell you.
...( Interruptions)

HON. SPEAKER: Yes, I know.

Clause 2 Income Tax
HON. SPEAKER: The question is:
"That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.
Clause 3 Amendment of Section 2

Amendment made
"Page 6, afterline 9, insertd€”
'(e)in clause (424), after the second proviso and before

Explanation 1, the following proviso shall be inserted with effect from the 15t day of April, 2017, namely:--

'Provided also that in the case of a share of a company (not being a share listed in a recognized stock exchange in India), the provisions
of this clause shall have effect as if for the words "thirty-six months", the words "twenty-four months" had been substituted."."." (1)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
"That clause 3, as amended, stand part of the Bill."
The motion was adopted
Clause 3, as amended, was added to the Bill.

Clauses 4 to 6 were added to the Bill.

Clause 7 Amendment of Section 10
Amendments made:

"Page 6, omit line 32 to 39." (2)



"Page 6, omit line 46 to 51." (3)
(Shri Arun Jaitley)
HON, SPEAKER: The question is:
"That clause 7, as amended, stand part of the Bill."
The motion was adopted
Clause 7, as amended, was added to the Bill.
Clauses 8 to 15 were added to the Bill.

Clause 16 Insertion of new section 35 ABA

Amendments made:
"Page 9, afterline 43, inserti€”

"(3) Where, in a previous year, any deduction has been claimed and granted to the assessee under sub-section (1), and, subsequently,
there is failure to comply with any of the provisions of this section, then,--

(a) the deduction shall be deemed to have been wrongly allowed;

(b) the Assessing Officer may, notwithstanding anything contained in this Act, re-compute the total income of the assessee for the said
previous year and make the necessary rectification;

(c) the provisions of section 154 shall, so far as may be, apply and the period of four years specified in sub-section (7) of that section
being reckoned from the end of the previous year in which the failure to comply with the provisions of this section takes place."." (4)

"Page 10, line 7, after "employed by the assessee", insert "or payable in such manner as may be prescribed."." (5)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
"That clause 16, as amended, stand part of the Bill."
The motion was adopted
Clausel6, as amended, was added to the Bill.
Clauses 17 and 18 were added to the Bill.
Clause 19 Amendment of Section 35CCC
Amendment made:

"Page 10, forlines 42 and 43, substitutes€”

3. In section 35CCC of the Income-tax Act, in sub-section (1), the following proviso shall be inserted with effect from the 15t day of
nendment April, 2017, namely:--

section
5CCC. 'Provided that for the assessment year beginning on or after the 15t day of April, 2021, the provisions of this sub-section shall
have effect as if for the words, “a sum equal to one and one-half times of", the words "a sum equal to" had been substituted.'."."
(6)
(Shri Arun Jaitley)

HON, SPEAKER: The question is:
"That clause 19, as amended, stand part of the Bill."
The motion was adopted

Clausel9, as amended, was added to the Bill.

Clauses 20 to 29 were added to the Bill.



Motion Re: Suspension of Rule 80 (i)

SHRI ARUN JAITLEY: I beg to move:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No.7 to the Finance Bill, 2016 and that this amendment may be allowed to be moved."

HON. SPEAKER: The question is:

"That this House do suspend clause (i) of rule 80 of the Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to Government amendment No.7 to the Finance Bill, 2016 and that this amendment may be allowed to be moved."

The motion was adopted.

New Clause 29 A

Amendment made:

Page 13, after line 14, insert-

Amendment | 29A. In section 49 of the Income-tax Act, after sub-section (4),
of section 49. | the following sub-section shall be inserted with effect from the
15t day of April, 2017, namely:-

"(5) Where the capital gain arises from the transfer of an asset
declared under the Income Declaration Scheme, 2016, and the
tax, surcharge and penalty have been paid in accordance with
the provisions of the Scheme on the fair market value of the
asset as on the date of commencement of the Scheme, the cost
of acquisition of the asset shall be deemed to be the fair market
value of the asset which has been taken into account for the
purposes of the said Scheme.".". (7)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:
"That new clause 29(A) be added to the Bill."
The motion was adopted.
New dause 29 (A) was added to the Bill.

Clauses 30 to 40 were added to the Bill.

Clause 41 Amendment of Section 80-1AB
Amendments made:

Page 16, line 18, after "company", insert "or a limited liability partnership". (8)

Page 16, afterline 26, insert-

6 of 2009 "(iii) "limited liability partnership" means a partnership
referred to in clause () of sub-section (/) of section (2) of
the Limited Liability Partnership Act, 2008.", (9)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

"That clause 41, as amended, stand part of the Bill."



The motion was adopted.
Clause 41, as amended, was added to the Bill.
Clause 42 was added to the Bill.
Clause 43 Insertion of new section 80-1BA
Amendments made:

Page 16, line 44, omit "in accordance with such guidelines as may be prescribed". (10)

Page 16, line 49, for "on which the project”, substitute "on which the building plan of such housing project”. (11)

Page 17, forlines 3 and 11, substitute-

"(d) the project is on a plot of land measuring not less than-

(/) one thousand square metres, where the project is located
with in the cities of Chennai, Delhi, Kolkata or Mumbai or
within the distance, measured aerially, of twenty-five
kilometres from the municipal limits of these cities; or

(i) twothousand square metres, where the project is
located in any other place;

(da) the project is the only housing project on the plot of
land as specified in clause (d);

(&) the built-up area of the residential unit comprised in the
housing project does not exceed-

(/) thirty square metres, where the project is located within
the cities of Chennai, Delhi, Kolkata or Mumbai or within the
distance, measured aerially, of twenty-five kilometres from
the municipal limits of these cities; or

(#) sixty square metres, where the project is located in any
other place;". (12)

Page 17, line 19, for "within the area", substitute "within the distance, measured aerially,". (13)

Page 17, line 22, for"area other than the areas", substitute "place other, than the place". (14)

Page 17, line 24, for "undertaking which", substitute "accessee who". (15)

Page 17, line 33, omit "under any scheme for the housing". (16)

Page 17, line 41, for"by the Central Government”, substitute "to approve the building plan by or under any law for the time being in force". (17)

Page 17, line 44, for"dwelling", substitute "residential". (18)

Page 17, line 45, for"specify", substitute "approve". (19)



(Shri Arun Jaitley)

HON. SPEAKER: The question is:

"That clause 43, as amended, stand part of the Bill."
The motion was adopted.
Clause 43, as amended, was added to the Bill.

Clauses 44 and 45 were added to the Bill.

Clause 46 Amendment of Section 92D
Amendment made:

Page 19, line 3, for "clause (vii)", substitute "clause (x)". (20)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

"That clause 46, as amended, stand part of the Bill."
The motion was adopted.

Clause 46, as amended, was added to the Bill.

Clause 47 was added to the Bill.

Motion Re: Suspension of Rule 80(i)
SHRI ARUN JAITLEY: Madam, I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill
and relevant to the subject matter of the clause to which it relates,
in its application to the Government amendment No. 21 to the

Finance Bill, 2016 and that this amendment may be allowed to be
moved."

HON. SPEAKER: The guestion is:

"That this House do suspend clause (i) of rule 80 of Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill
and relevant to the subject matter of the clause to which it relates,
in its application to the Government amendment No. 21 to the

Finance Bill, 2016 and that this amendment may be allowed to be
moved."

The motion was adopted,

New Clause 47A
Amendment made:

Page 19, afterline 21, insert G€”

Amendment | 47 A. In section 111A of the Income-tax Act with effect from
of section| the 1%t day of April 2017,--
111A




(i) in sub-section (1), after the proviso, the following proviso shall be inserted, namely:--

"Provided further that nothing contained in clause (&) shall apply to a transaction undertaken on a recognised stock exchange located in
any International Financial Services Centre and where the consideration for such transaction is paid or payable in foreign currency." ;

(ii) for the Explanation below sub-section (3), the following shall be substituted, namely:-

‘Explanation.-For the purposes of this section,-
(a) "equity oriented fund" shall have the meaning assigned to it in the Explanationto clause (38) of section 10;

(b) "International Financial Services Centre" shall have the
same meaning as assigned to it in clause (g) of section 2
of the Special Economic Zones Act, 2005;

28 of
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{c) "recognised stock exchange" shall have the meaning
assigned to it in clause (ii) of the Explanation I to sub-section (5) of section 43.".". (21)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:
"That New Clause 47A be added to the Bill."
The motion was adopted.
New Clause 47A was added to the Bill.
Clause 48 was added to the Bill.
Clause 49 Insertion of new section 115BA
Amendments made:
Page 19 forlines 35 and 36, substittite-

"(b)the company is not engaged in any business other than the business of manufacture or production of any article or thing and
research in relation to, or distribution of, such article or thing manufactured or produced by it; and". (22)

Page 19, for lines 51 to 53, substitute-
"(4) Nothing contained in this section shall apply unless the option is exercised by the person in the prescribed manner on or before the
due date specified under sub-section (1) of section 139 for furnishing the first of the returns of income which the person is required to
furnish under the provisions of this Act:
Provided that once the option has been exercised for any previous year, it cannot be subsequently withdrawn for the same or any other
previous year.". (23)
(Shri Arun Jaitley)
HON. SPEAKER: The guestion is:
"That clause 49, as amended, stand part of the Bill.
The motion was adopted.
Clause 49 was added to the Bill.
Clause 50 Insertion of new section 115 BBDA
Amendment made:-
Page 20, for lines 5 to 7, substitute,—

"income in aggregate exceeding ten lakh rupees, by way of
dividends declared, distributed or paid by a domestic company or companies, the income-tax payable shall be the aggregate of-

(@) the amount of income-tax calculated on the income by way of such dividends in aggregate exceeding ten lakh rupees, at the rate
of". (24)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

"That clause 50, as amended, stand part of the Bill.



The motion was adopted.
Clause 50 was added to the Bill.

Clause 51 was added to the Bill.

Clause 52 Insertion of new section 115 BBF

Amendments made:
Page 20, afterline 29, insert,-
"(3) The eligible assessee may exercise the option for taxation of income by way of royalty in respect of a patent developed and
registered in India in accordance with the provisions of this section, in the prescribed manner, on or before the due date specified under
sub-section (I) of section 139 for furnishing the return of income for the relevant previous year.
(4) Where an eligible assessee opts for taxation of income by way of royalty in respect of a patent developed and registered in India for
any previous year in accordance with the provisions of this section and the assessee offers the income for taxation for any of the five
assessment years relevant to the previous year succeeding the
previous year not in accordance with the provisions of sub-section (I), then, the assessee shall not be eligible to claim the benefit of the
provisions of this section for five assessment years subsequent to the assessment year relevant to the previous year in which such
income has not been offered to tax in accordance with the provisions of sub-section (I).". (25)
Page 20, line 31, for"the expenditure incurred by the assessee", substitute "at least seventy-five per cent of the expenditure incurred in

India by the eligible assessee". (26)
(Shri Arun Jaitley)

HON. SPEAKER: The question is:
"That clause 52, as amended, stand part of the Bill.
The motion was adopted,

Clause 52 was added to the Bill.

Clause 53 Amendment of section 115 JB

Amendment made:

Page 21, lines 42 and 43, omit, "on or after the 1st day of April, 2016". (27)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:

"That clause 53, as amended, stand part of the Bill.
The motion was adopted.
Clause 53 was added to the Bill.

Clauses 54 to 59 were added to the Bill.

Clause 60 Insertion of new Chapter XII-EB



Amendments made:
Page 24, afterline 30, insert--

"Provided that so much of the accreted income as is attributable to the following assets and liability, if any related to such asset shall
be ignored for the purposes of sub-section (I), namely:-

(i) any asset which is established to have been directly acquired by the trust or institution out of its income of the nature referred to in
clause (I) of section 10;

(ii) any asset acquired by the trust or institution during the

period beginning from the date of its creation or establishment and ending on the date from which the registration under section 12AA
became effective, if the trust or institution has not been allowed

any benefit of sections 11 and 12 during the said period:

Provided further that where due to the first proviso to sub-

section (2) of section 12A, the benefit of sections 11 and 12 have been allowed to the trust or the institution in respect of any previous
year or years beginning prior to the date from which the registration under section 12AA is effective, then for the purposes of clause

(i) of the first proviso, the registration shall be deemed to have become effective from the first day of the earliest previous year:". (28)
Page 24, line 31, for"Provided that", substitute "Provided also that". (29)

Page 24, forlines 51 and 52, substitute3€”

"(i) the date on which,-

(a) the period for filing appeal under section 253 against the order cancelling the registration expires and no appeal has been filed by
the trust or the institution; or

(b) the order in any appeal, confirming the cancellation of the registration, is received by the trust or institution,
in a case referred to in clause (i) of sub-section (3);". (30)

Page 25, forlines 1 and 2, substitutea€”

"(iii) the date on which,--

(a) the period for filing appeal under section 253 against the order rejecting the application expires and no appeal has been filed by the
trust or the institution; or

(b) the order in any appeal, confirming the cancellation of the application, is received by the trust or institution,
in a case referred to in sub-clause (b) of clause (ii) of sub-section (3);". (31)

Page 25, afterline 21, insert3€”

"(iii) registration under section 12AA shall include any
registration obtained under section 12A as it stood
before its amendment by the Finance (No.2) Act,
1996.". (32)

33 of
1996

HON. SPEAKER: The question is:
"That clause 60, as amended, stand part of the Bill.
The motion was adopted,
Clause 60 was added to the Bill.

Clauses 61 to 65 were added to the Bill.

Clause 66 Amendment of section 143
Amendment made:
Page 26, forlines 41 to 43, substitutea€”
'(IT) for sub-section (ID), the following sub-section shall be
substituted, namely:-

"(ID) Notwithstanding anything contained in sub-section (1), the processing of a return shall not be necessary before the expiry of the
period specified in the second proviso to sub-section (I), where a notice has been issued to the assessee under sub-section (2):



Provided that such return shall be processed before the issuance of an order under sub-section (3). ";". (33)

(Shri Arun Jaitley)

HON. SPEAKER: The question is:

"That clause 66, as amended, stand part of the Bill.
The motion was adopted.
Clause 66 was added to the Bill.

Clauses 67 to 80 were added to the Bill.

Clause 81 Amendment of new section 194 LBC
Amendment made:

Page 31, afterline 38, insert —

"Provided that where the payee is a non-resident (not being a company) or a foreign company, no deduction shall be made in respect of
any income that is not chargeable to tax under the provisions of the Act.". (34)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
"That clause 81, as amended, stand part of the Bill."
The motion was adopted.
Clause 81, as amended, was added to the Bill.

Clauses 82 to 85 were added to the Bill.

Clause 86 Amendment of Section 206C
Amendments made:

Page 32, omitlines 24 to 28. (35)

Page 32, afterline 41, insert —

“(1F) Every person, being a seller, who receives any amount as consideration for sale of a motor vehicle of the value exceeding

ten lakh rupees, shall, at the time of receipt of such amount, collect from the buyer, a sum equal to one per cent of the sale
consideration as income-tax.". (36)

Page 32, for lines 42 and 43, substitute,a€”

'(iv) after sub-section (11), in the Explanation,&€”

(A) in clause (aa), in sub-clause (ii), after the word, brackets, figure and letter "sub-section (1D)", the words, brackets, figure and
letter "or sub-section (1F)" shall be inserted;

(B) in clause (c), after the word "sold", the words, brackets, figure and letter "or services referred to in sub-section (1D) are
provided" shall be inserted.". (37)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:

"That clause 86, as amended, stand part of the Bill."



The motion was adopted.
Clause 86, as amended, was added to the Bill.

Clauses 87 to 95 were added to the Bill.

Clause 96 Insertion of new section 270A
Amendments made:

Page 35, line 34, for "may direct", substitute "may, during the course of any proceedings under this Act, direct". (38)

Page 35, forlines 49 and 50, substitute,a€"”

"(f) the amount of deemed total income reassessed as per the provisions of section 115JB or section 115]C, as the case may be,
is greater than the deemed total income assessed or reassessed immediately before such reassessment;

(g) the income assessed or reassessed has the effect of reducing the loss or converting such loss into income.".
(39)

Page 36, line 48, for "Commissioner or the Commissioner (Appeals)", substitute "Commissioner (Appeals) or the Commissioner or the
Principle Commissioner". (40)

Page 37, forlines 25 to 28, substitute 3€”

"(10) The tax payable in respect of the under-reported income shall bea€”

(a) where no return of income has been furnished and the income has been assessed for the first time, the amount of tax
calculated on the under-reported income as increased by the maximum amount not chargeable to tax as if it were the total income;

(b) where the total income determined under clause (a) of subAsection (1) of section 143 or assessed, reassessed or
recomputed in a preceding order is a loss, the amount of tax calculated on the under-reported income as if it were the total income;

(c) in any other case, determined, in accordance with the formulad€”

(x-Y)

where,

X = the amount of tax calculated on the under-reported income as increased by the total income determined under clause (a) of
sub-section (1) of section 143 or total income assessed, reassessed or recomputed in a preceding order as if it were the total
income; and

Y = the amount of tax calculated on the total income determined under clause (a) of sub-section (1) of section 143 or total
income assessed, reassessed or recomputed in a preceding order.". (41)

Page 37, for line 33, substitutea€”

"Assessing Officer, the Commissioner (Appeals), the Commissioner or the Principal Commissioner, as the case may be.". (42)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:

"That clause 96, as amended, stand part of the Bill."
The motion was adopted.

Clause 96, as amended, was added to the Bill.

Clause 97 Insertion of new section 270AA



Amendments made:

Page 37, line 37, after "under section 276C", insert "or section 276CC". (43)

Page 37, line 49, after "under section 276C", insert "or section 276CC". (44)
(Shri Arun Jaitley)
HON. SPEAKER: The question is:

"That clause 97, as amended, stand part of the Bill."
The motion was adopted.
Clause 97, as amended, was added to the Bill.

Clauses 98 to 106 were added to the Bill.

Motion Re: Suspension of Rule 80(i)

SHRI ARUN JAITLEY : Madam, I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires
that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 45* to the Finance Bill, 2016 and that this amendment may be allowed to be moved."

HON. SPEAKER: The question is:
"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha in so far as it requires

that an amendment shall be within the scope of the Bill and relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 45 to the Finance Bill, 2016 and that this amendment may be allowed to be moved."

The motion was adopted.

* Vide Amendments list No. 1 circulated on 29.4.2016.

New Clause 106A
Amendment made:

Page 40, after line 6, inserta€”

106 A. In section 276C of the Income-tax Act, with effect from the 15t day of April, 2017, in sub-section (1), --
Smendment
;;é’gf’hm (a) in the opening portion, for the word "imposable”, the words "imposable, or under-reports his income," shall be
substituted;

(b) in clause (i) after the words "amount sought to be evaded", the words "or tax on under-reported income" shall
be substituted.'. (45)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
"That new clause 106A be added to the Bill."
The motion was adopted.
New clause 106A was added to the Bill.

Clauses 107 to 111 were added to the Bill.



Clause 112 Amendment of Fourth Schedule
Amendment made:

Page 43, omit lines 39 and 40. (46)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
"That clause 112, as amended, stand part of the Bill."
The motion was adopted,
Clause 112, as amended, was added to the Bill.

Clauses 113 to 145 were added to the Bill.

Clause 146 Amendment of Section 66D
HON. SPEAKER: Shri Rabindra Kumar Jena -- Not present.
The question is:
"That clauses 146 to 191 stand part of the Bill."
The motion was adopted.

Clauses 146 to 191 were added to the Bill.

Clause 192 Applicability of certain provisions of
Income Tax Act and of chapter V of Wealth Tax Act
Amendment made:

Page 58, line 11, after"and of section", insert "119, section 138 and section”. (47)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:
"That clause 192, as amended, stand part of the Bill."
The motion was adopted.
Cause 192, as amended, was added to the Bill.

Clauses 193 to 217 were added to the Bill.

Clause 218 Amendment of Section 2
Amendment made:
Page 64, forlines 27 to 30, substitutea€”

'(iv) after clause (cccc), the following clause shall be inserted, namely:--

'(cceci) "Policy Rate" means the rate for repo-transactions under sub-section (12AB) of section 17;";". (51)

(Shri Arun Jaitley)
HON. SPEAKER: The question is:

"That clause 218, as amended, stand part of the Bill."



The motion was adopted.

Clause 218, as amended, was added to the Bill.

Clause 219 Insertion of new Chapter 111F
Amendments made:
Page 65, for line 25, substitute5€”

"(b) Governor of the Reserve Bank of India or his representative (not below the rank of Deputy Governor) — member;". (52)

Page 65, line 30, after"prescribed", insert "by the Central Government". (53)

Page 65, line 35, after"prescribed", insert "by the Central Government". (54)

Page 67, line 45, for "sub-section (4)", substitute "sub-section 3)" (55)
(Shri Arun Jaitley)

HON. SPEAKER: The question is:

"That clause 219, as amended, stand part of the Bill."

The motion was adopted,
Clause 219, as amended, was added to the Bill.
Clauses 220 to 238 were added to the Bill,
The First Schedule to the Fifteenth Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.



